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(2) A col?Y of the Annual R~t 
(Hindi and English ,versions) of 
the All India Handlocm Fabrics 
Marketing Cooperative Society 
Limited, Bombay, for the year 
1976-77 along with the Audited 
Accounts. 

(3) A copy of the Annual Report 
(Hindi and English versi('r» of 
the All India HandloGm Fabrics 
Marketing Cooperatin' Society 
Limited, . Bombay, for the year 
1977-78 along with the Auditfd 

accounts. 

[PlaCId ill Library. See 
+s88/79). 

No. LT-

NOTIFICATIONS UWlER BRITANNIA 
ENGINEERING COMPANY LTD (MOKAMEL 
UNIT) AND LRTHUR BurrER AND 
COMPANY (MUZ7.AFFARPORE) LTD, 
(ACQUISITIGN AND TRANSFER OF UNDER-
TAKINGS) Aer, 1978 AND EsSENTIAL COM-
MODITIES AcT, 1955. 

THE MINISTER OF 
THE MINISTRY OF 
(SHRIMATI ABHA 
beg to lay on the Table : 

STATE IN 
INDUSTRY 

MAITI) : I 

(I) A copy of the Britannia Engin{rring 
Company Limited (Mokameh 
Unit) and the Arthur Butler 
and Company (Muzaffarpore) 
Limited (Acquisition and Transfer 
of Undertakings) Rules, 197!) 
(Hindi and English vesions) 
published in Notification No S.O. 
296(E) in Gazette of India dated 
the 22nd May, 1979, under 
sub-section (3) of section 31 
of the Britannia Engineering 
Company Limited, (~lok; n'fh 
Unit) and the Aurthur Butler 
and Company (M uz;.fj"J)porr) 
Limited (Acquisiti{ol1 ad Tnf'ff<r 
of Undertakings) Act, 1979. 

[Plac~d ill Library. S" No. LT-4589/79]' 

(2) A copy of the jutf'Textiles (Control) 
Amendment Order, 1979, 
(Hindi and English versions) 
published in Notification No. 
S 0 336 (E) in G"zette of India 
dated the 6th june, 1979, under 
sub-section (6) of sf'ction 3 of the 
Essential Commodities Act, 
1955. [Plated ill Library. S" 
No. LT-4590/79]. 

NOTIFICATION UNDER THE ARMS, ACT, 
1959 

THE MINISTER OF STATE IN, 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE MINISTRY OF LAW, 
JUSTICE, AND COMPANY AFFAIRS 
(SHRI S D. PATIL) : On behalf of 

Shri Dhanik Lal MandaI, I beg to lay 
on the Table a copy of the Arms (Amend-. 
ment) Rules, 1979. (Hindi and EngIiIk 
versions) published in Notification No. 
G.S.R. 694 in Gazette of India dated 
the 19th May, 1979, under lub«ction 
(3) of section 44 of the Arms Act, 1959, 
[PlaCId ill Library. S" No. LT-
4591/791. 

NOTlFICATIOl\S Ul\DER ALL INDIA SERVICES 
ACT, 1951 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE MINISTRY OF LAW, 
jU~TICE AND COMPANY AFFAIRS 
(SHRI S D. PATIL): I beg to lay 
on the Table a copy each of the following 
Notifications (Hir:di and English versions) 
under sub-sect i on (2) of seeti on 3 of the 
AllIndia Services Act, 1961:-

(I) The Indian Administrativ(' Service 
(Fixation of Cadre Strength) 
Fourth Aemdndment Regulations, 
1979 published in Notification 
No GSR 289 (E) in Gazette of 
India dated the 10th May, 197~. 

(2) The Indian Administrative Service 
(Pay) Fifth Amendment Rules, 
1979, published in Notification 
No. G.S.R. 290(E) in Gazette of 
India dated the loth May, 1979. 

(3) The Indian Administrati\e Servic(' 
(Pay) Fourth Amendment Rules, 
1979 published in Notification 
No G.S.R, 291 (E) in Gazette 
of India dated the lOth May, 
1979· 

(4) The All India Servicrs (Medical 
Att('ndancc) Rules, 1979, published 
in Notification No. G.S.R. 
713 in Gazcttr of India dated the 
26th May, 1979. 

(5) The Indian AdministratiH S('rvice 
(Fixation of Cadre Strength) 
Thild Amt'ndment Regulations, 
1979. published in Notification No. 
G.S.R. 770 in Gazette fo India 
dated the 9th june, 1979. 

(6) The Indian Administrathe Ser.-ice 
(Pay) Third Amendment Rules, 
1979. publisllf'd in Notification 
No. G.S.R. ,'I in Gazette 
of India dated the 9th june, 
1979· 

(7) The Indian Administrative 
Service (Pay) Sixth Amendment 
Rules, 1979, published in Notifica-
tion No. G.S.R. 812 in Gazette 
of India dated the 16th June, 
1979· 
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(8) Tile In:iian Police Service (Pay) 
Fourth Amendment Rules, 1979 
published in Notification No. 
G.S.R. 386(E) in Gazette of 
India dated the 20th june, 1979, 

[Pldced inLibrary. See No. LT-459279]. 

REvmw ON AND ANNUAL REPORT OF 
JUTE CORPORATION OF INDIA LTD., 
CALCUTTA FOR 1977-78 AND ANNUAL 
REPORTS OF NATIONAL TEXTILE COR-
PORATION LTD., NEW DELHI FOR 1967-77 
AND 1977-78. 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI jAGDAMBI PRASADYADAV): 
I \)egt.o lay on the Table a copy each of the 
folJowl!lg papers under sub-section (I) 
of section 619A of the Companies Act, 
1965 :-

(I) (i) Review (Hindi and English 
versions) by the Government 
on the . working of the jute 
COrporation of India Limited, 
Calcutta, for the year 1977-78. 

(ii) Annual Report (Hindi and English 
version~) of the Jute Corporation 
of India Limited, Calcutta, for 
the. year 1<)77-78 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor 
General thereon. 

[P/Ilr.ed in Librar.Y' See No. L T-
4593194]. 

(2) (i) Annual Report (Hindi and 
English versions) of the Nine 
SubsidiarY Corporations of the 
N.at~onal Textile COrpOration 
L~mlted, forth.eyear 1976-77 along 
With the Audited Accounts and 
the comments fo the' Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT-
4594179·] 

(ii) Annual Report. (Hindi version) 
~f the .~~tional T"xtil" Co:pora-
tlon LImIted :-lew Delhi, for the 
year 1977-78 along with the 
Audited Accounts and the 
commetlU of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. LT-
4595/79]' 
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

THIRTY-FIFTH REPORT 

SHRI B. C. KAMBLE (Bombay-
South-Central) : I beg to present the 
thlrty~fifth Report of the Committee 
on Pnvate Members' Bills and Resolu-
tions. 

MULTI-STATE 
SOCIETIES BILL. 

COOPERATIVE 
EXTENSION 

EXTENSION OF TIME FOR PRESENTATION 
OF REPORT OF JOINT COMMITTEE 

CHAUDHURY BRAHM PERKASH: 
(Outer Delhi) : I beg to mOve: 

"That this House do further extend 
up to the last day of the Winter 
S,.ssion (1979), the timc for presen-
tation of the Report of the JOint 
Committee on the Bill to consolidate 
and amend the law relating to co-
o pcrative societies with objects 
not confined to one State and serving 
the interests of members in more 
than onc Statc." 

MR. SPEAKER: Is it the pleasure 
the House to extend ( he t i mC ? 

SHRI HARI VISHNU KAMATH 
(Hoshangabad) : No. I oppose this 
motion. 

MR. SPEAKER: Because of the early 
summoning of the parliament there haS 
been some difficulty. 

SHRI BARl VISHNU KAMATH: 
The House will consider the motiOn 
because this, to my mind and the House 
will agree, is a record breaking motion, 
hreaking all previOUS records. The 
Committee of Chaucihury Brahm Prakash 
for whom I have great regard, has 
already been granted three extensions. 
And sO far as I am aware this is the limit. 
The House should consider every seriously 
whether any further extension should 
be granted because the reasons given 
arc very flimsy. We have gOt the 
m"morandum only this morning. If 
you read it, it is getting curio 'user and 
curiouser. The memorandum lays 
that three extensions have been granted-
one on the 21St of July, 1978, second .. 

-Ett,lish version of the RepOrt and Review (both in Hindi an.d EnClish) 
were laid on the Table on the 22nd December, 19,1. 


